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I. ..STATUTORY .. RESOLUTION SEEKING 
DISAPPROVAL OF THE NATIONAL 

CAPITAL REGION PLANNING BOARD 
ORDINANCE, 1984 

II. THE NATIONAL CAPITAL    RE-
..GION  PLANNING  BOARD  BILL, 1985 

THE      VICE-CHAIRMAN [DR. 
(SHRIMATI) SAROJINI MAHISHI]: Both 
the Statutory Resolution and the Bill can be 
discussed together. First, the Hon'ble Member 
may move the Resolution. 

SHRI SHANKER SINH VAGHELA 
(Gujarat):    I move: 

"That this House disapproves of the 
National Capital Region Planning Board 
Ordinance, 1984 (No. 11 of 1984) 
promulgated by the President on the 19th 
October, 1984." 
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THE      VICE-CHAIRMAN [DR. 

(SHRIMATI) SAROJINI MAHISHI]: Now the 

Resolution has been moved. I request the 

honourable Minister to move the Motion for the 

consideration of the National Capital Region 

Planning Board Bill. 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : Madam, 
I beg to move: 

"That the Bill to provide for the constitution of 
a Planning Board for the preparation of a plan for 
the development of the National Capital Region 
and for co-ordinating and monitoring the 
implementation of such plan and for evolving 
harmonized policies for the control of land-uses 
and development of infrastructure in the National 
Capital Region so as to avoid any haphazard 
development of that re-gion and for matters 
connected therewith or incidental thereto, be 
taken into consideration." 

[Shri Shanker Sinh Vaghela] 
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Madam. I am very glad that my honourable 
friend, who has moved the Resolution, has 
indirectly supported what I have to say before 
the Rouse. 

Madam, the Bill seeks to achieve the 
objective of setting up of a statutory authority 
for the National Capital Region which will be 
responsible for planning, monitoring and de-
velopment of the Region and to evolve a 
harmonized policy for the control of the land-
uses and development of infrastructure in the 
Region in order to achieve a balanced growth 
of the Region and prevent haphazard ur-
banisation. 

The National Capital Region comprises an 
area of about 30,000 sq. kms. which includes 
parts of Haryana, Rajasthan. U.P, and the 
whole of the Union territory of Delhi. The 
population of Delhi Metropolitan Area was 7.1 
million in 1981. If the present trend continues, 
the population of this area will be roughly 20 
million in the year 2001 AD. The expected 
population rise highlights the need for 
regulation of the growth in the National 
Capital Region and also for ensuring that the 
basic services such as water supply, sanitation, 
electricity, transport, shelter and other facili-
ties are properly distributed and maintained. 
This would require careful planning and 
execution of a scheme for the benefit of the 
entire Region and the areas around it. It is in 
this background that the present legislation has 
been brought forward after consulting the 
State Governments of Haryana, Rajasthan and 
U.P. and after necessary authorisation by these 
State Legislatures under article 252 of the 
Constitution. 

I would make it clear that there would be 
no interference with the functioning of the 
States concerned and the objective is to launch 
a combined effort to develop the Region as a 
whole. 

With these words, Madam, I commend the 
Bill for the acceptance ot the House. 

The questions were proposed. 

THE      VICE-CHAIRMAN [DR. 
(SHRIMATI) SAROJINI MAHISHI] : Any 
Member desirous of speaking may kindly 
speak. Now, I 'call Dr. Shanti Patel to speak. 

DR. SHANTI G. PATEL (Maharashtra): 
Madam Vice-Chairman, I rise to welcome this 
particular Bill. While welcoming this Bill, I 
would like the • House to look at the scenerio 
which we are having at this point of time. We 
find that 24 per cent of the population living in 
the urban areas are scattered in various towns all 
over the country. If we look at the cities as a 
whole or any city or any town for that sake, 
what do we find? We find slums and transport a 
nightmare. Electric supply, we call it 
functioning, but we have experienced it only 
yesterday in this capital, where, it was dislocated 
for 4-5 hours. So you can imagine as to what 
must be happening in other urban areas of the 
country. I would just like to refer also to the 
water supply. Not merely it is not in the quantity 
in which it should be, but we find even in the 
city of Delhi a large number of people going 
without water. 

[The Vice-Chairman (Shri t^d Rahmat Ali) 
in the Chair.] 

Even if you take a premier city like a 
commercial, premier city as Bombay, there 
also we find a large population without water 
or even if water is available it is in such a 
condition that it can only be called non-drink-
able. The sewerage also is in shambles. It is 
fifty or hundred years old at some places. It is 
over-flowing and leading to all types of 
diseases, which could be prevented if the 
sewerage is taken care of properly. 

Sir, we have slums to the extent ot 33 
millions in this country. And this is a course 
on this country. This is a boil which needs      
to      be      properly 
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[Shri Shanti G. Patel] cured in time. 
Otherwise it is going to devour the whole 
country. I remember the words of the late 
Chief Minister, Dr. Bidhan Chandra Roy, of 
West Bengal. He had urged upon the then 
Prime Minister of the country, Shri Jawaharlal 
Nehru, to please take care of Calcutta; if you 
do not take care of Calcutta it will not merely 
breed diseases but also breed extremism. And 
we have found that this is one place where 
extremism has grown. If you do not take care 
of these cities, urban areas, particularly slums 
and the like, I am afraid, Sir, that whatever we 
may try to do in other spheres will, be 
overtaken by what will be coming out of these 
slums in the form of extremism and a number 
of bad effects which are likely to follow. If 
there is one cause of violence, increasing 
violence, I think that one cause also is bad 
living conditions in the cities. 

Same thing also is in the case of pollution. 
Sir, we have been thinking in terms of 
transport, (Motor Vehicles), industrial 
development and what not. But we have to 
see that when we do something good we do 
not do something bad and that the remedy 
may not be worse than the disease itself. So 
we have to take care of this. The Bhopal 
tragedy is still with us.    We have to be very 

Care as far as industrialisation is con-cerriea. 

Transport is also equally important. Sir, I 
am afraid that the planners or those In charge 
of transport have been looking at the transport 
from the point of view of a private car driver. 
They do not try to look at transport from the 
point of view of public system. The West 
which tried to follow this policy has realised at 
last that this is not the right policy and they are 
trying to reverse it, leaving a number of areas 
right in the centre of the city as open areas not 
accessible to the transport system or to any 
vehicle. This should be the approach. 

I would like to give an example of Delhi. It 
is a matter of shame that the Government 
which sits in Delhi has been responsible for the 
ruinous condition of this city. This was the city 
which was having the highest number of trees 
per kilometre. This position does not exist 
now. What do you find? Right in Cannought 
Place, a concrete jungle has come up in place 
of greenery. What do you see there or near tbe 
Parliament House? Big sky scrappers or multi-
storeyed monstrosities are coming up. We are 
taking of a new regional plan. Does it fit into 
this thinking or approach? If you want to save 
Delhi, the first thing is that you ban the sky 
scrappers in the city. Still ft can be done. 
Those who have permitted the sky scrappers to 
be built should be told: "Thus far and no far-
ther". If yon build offices, it increases com-
merce and industry. I would say with all sense 
of responsibility that this increase in 
commercial offices has been encouraged with 
political patronage right in the city of Delhi 
amd a number of buildings and hotels have 
been allowed to come up. This is something 
which was preventable. We may blame the 
Britishers. I fought the Britishers. I was feeling 
that many things could be improved. The 
British left a nice heritage in the form of Delhi. 
Good architecture, nice greenery and trees on 
both sides of roads. What have we done? We 
are cutting down those trees and putting up big 
buildings for offices. Before we go in for this 
regional plan, can we not do one thing? Can 
we not shift offices? Even at this stage, I 
would request the hon. Minister to apply his 
mind and take a firm decision that a number of 
Government offices in this city should be sent 
out if they are not required in this city. They 
should be taken out of the region. I should say 
that they should be cattered all over the 
country. They can go to the central region. We 
have turned this capital city into an industrial 
and commercial city. 

Now, this plan for about 20 million people 
in this National Capital Region has taken its 
time. In fact, Delhi has been allowed to decay 
by following this policy of building sky 
scrappers for commercial 
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and industrial motives.   There should be a 
scientific approach which should have been 
adopted a long time back.    In  1961,    a high-
powered body was formed.   In 1962, an effort 
was made in that direction.   But what do we 
find,   The Delhi Master Plan was prepared and 
there was a provision for regional planning in 
that   After 25 years, we are again trying to 
have a plan which will be implemented 
thereafter. There   is one thing in that also.   
Suppose any agency or any power for that 
matter says 'no   to the plan and goes against 
the plan,   what is the power given to the 
Government under the law?   They will send 
notices and nothing else or they may stop or 
discontinue the loan or grant which may have 
been agreed to.   I don't think that this is going 
to be enough.   There has to be more stringent, 
stricter punishment so that everybody falls in 
line with the planned    approach.   The 
machinery that would be for planning, 
monitoring and developing   this region is 
going to be a Board, the Central Regional    
Planning    Board.    I have also worked on the 
Bombay Regional Planning Board.    I have 
some experience of   tills particular approach.   
I can say that   this (National Capital Region 
Board) is a body of bureaucrats and Ministers.    
There are no experts.   Those experts who are 
there are also from their service, the town plan-
ners who are serving with the Government But 
no independent approach is sought to be taken.   
We must have experts.   Under this law, the 
Government have the power of co-option.   
May I request the Government that at least 
under this co-option they take experts, not the 
town planners   who are in the employ of the 
Government but those who are outside, the 
architects and other experts, and those persons 
who have experience in the municipal working? 
All these could be absorbed and could be made 
a part of the planning board as well   as the 
planning committee.    Sir, I remember that the 
Bombay Regional Planning Board produced a 
plan.    It was suggested    not , by the official 
people but by outside persons who came 
forward with an idea of a new Bombay, a 
counter-magnet for the existing Bombay.   This 
came from an architect, who is now an   
international architect, Mr. Charles Correa, and 
his friends. I am referring to this because there 
is no effort to take co-operation 

—now the Government has been talking in 
terms of co-operation and all that—from 
these experts, from these bodies to have an 
appropriate plan. 

Sir, as I was explaining, if we have reached 
a stage of ruin in Delhi or other cities, it is 
because of the incompetence, the political 
corruption, unplanned growth and other things 
which have entered into dealing with this 
urban planning. Whenever land question 
comes up, there are political interests coming 
up in the country. They try to manipulate the 
prices in such a way that we have the highest 
prices at present all over the country. A recent 
study shows that the land price in Bombay per 
acre is Rs. 15,000 and in Delhi it is Rs. 4,500 
and even more depending on the area and 
locality. Now, the one thing which needs to be 
controlled is this. I know, that the Ordinance 
was issued because there is no rise in the land 
price and for some other good purposes it was 
issued. I welcome that. But, Sir, that does not 
mean that we should follow a policy which 
will ultimately go against the interests of the 
people. 

Sir, I take a few more minutes because it is 
something which is very important not merely 
for the cities but for the whole country. 

I request the Government to come out with 
an urbanisation policy. Even after 37 years of 
independence, we have nothing like an 
urbanisation policy. A number of areas in the 
country are getting urbanised. As we 
industrialise, the inevitable consequence of 
this is urbanisation. What is the policy in this 
regard? Do we plan in advance as to what 
things are going to be required, now we are 
going to provide resources, how we are going 
to mobilise resources, etc? No thought has 
been given to this aspect and that is why these 
slums and areas like these have been 
increasing from day to day. I would, therefore, 
time that if you want to change the present 
situation, then it is very necessary that we 
change the whole approach of our thinking. 
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Sir, I know the real remedy to the urban 
problems lies in the villages. It is the rural area 
which is responsible for overcrowding in the 
cities because there is excess labour and there is 
no means of livelihood available in the rural areas. 
So, naturally there is this crowding to the 
cities. They come in search of employment. 
Some get livelihood. Some do not get 
anything. They get no shelter and they sleep on 
streets and all these things are created. It is 
very unfortunate. But this is something which 
can be prevented if you follow on one side the 
right policies n the rural areas so that we are 
able to provide employment. I am told that 
about two lakhs of people migrate to Delhi every 
year and 30,000 jhuggis are coming up every 
year. 
If this state of affairs is to be 4 P.M. prevented, 
I think the right approach that ha* been 
touched in this plan, is to have countermagnets 
outside. I do not know how far the ring towns 
are going to be helpful. They can be helpful 
upto a point, hot beyond that. Counter-magents 
at other places can be created where the rural 
people can be attracted so that they do not come 
to Delhi. That is what we have to aim at 

While concluding I would say that if we want 
to change the prevent picture, whether of Delhi 
or of any other city where we want areas of 
excellence—because we say that we have got 
5-star hotels and number of things, we should 
not forget the fact that we have also at the same 
time created areas of degradation and if these 
areas of degradation are to be got rid of, it is 
very necessary that we follow a right policy. I 
would urge the Minister to move with an iron 
hand and deal strenly and stop immediately the 
construction of sky-scrappers, shift offices, provide 
housing and improve the slums and say that we 
shall not have more offices or industries in the 
city of Delhi or the region of Delhi. 

Thank you. 
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SHRI M. P. KAUSHIK (Haryana): Sir. I 

rise to support this Bill. But I would like to 
submit a few suggestions. We are just at the 
corner of the 21st century and the planning has 
to keep in mind not the requirements of the 
prevent century or the past century, but the re-
quirements of the 21st century. I come from a 
peripheral town of Delhi and we are already 
feeling the pinch of the expansion of, Delhi. I 
have no hesitation in submitting that the 
peripheral towns of Delhi are already slums. 
The National Capital Region Planning Board 
will have to take this into account that initially 
the plans are to be formulated to convert the 
peripheral towns into modern towns with al) 
civic amenities. 

I would also like to submit that where-ever 
industries have been allowed to start working 
round about Delhi in this Capital Region, they 
should be asked to observe all the norms to 
avoid environmental pollution. This problem 
of pollution, particularly by industrial wastes, 
is already creating problems for the country-
tide. 

If I look at these problems, then I feel that 
the expansion of Delhi can only be on the 
radial roads and in the linear direction. Round 
about Delhi all the lands are practically most 
fertile.    The villages 

are thickly populated, whenever there is 
pressure on land or land is acquired for either 
colonies or for industrial plots, the postition of 
the villagers is never taken into consideration. I 
would most humbly submit that if the land is to 
be developed for either colonisation or for 
industrial development, the village whose land 
is to be acquired should first be converted into 
an ideal village with all the hygienic facilities, 
with all the civic facilities which are due to 
them, because if these facilities are not 
provided to them, whenever they will be 
surrounded by these colonies or industrial 
areas, they will have no option but to get 
themselves converted into slums. At the present 
moment I know that particularly in the area on 
the Gur-gaon side, the water shortage is so 
acute that in summer months the present popu-
lation of that area is feeling the pinch very 
much. The power shortage is so much that we 
are getting power only for six hours in 24 
hours. The pressure on Delhi is too much, I 
agree. Therefore I feel that the planning should 
be first not in taking away the land and 
converting it into colonies or industrial plots 
but in creating the basic amenities required for 
development—like electric supply, water 
supply, roads and transport infrastructure. My 
humble submission is that development is 
bound to be there. But it should be in a slightly 
different form. And that form should be that the 
farthest point in the Capital Region should be 
developed in the first instance and fcen we 
should move towards the periphery of Delhi. 
This suggestion,. I sumbit, may be given due 
consideration. I am suggesting this simply 
because if we develop the farthest poinl first, 
then we will have to necessarily develop 
transport side of the plan also. That means that 
if we do not develop transport facilitieThe—
either by rail or by road—then we will not be 
able to develop the farthest point because 
people would not like to live there. Then there 
is a suggestion. These multi-storeyed building 
coming up in Delhi can be easily avoided by 
allowing five-storeyed or sk storeyed buildings 
in the peripheral towns which we are going to 
developing in tin National Capital Region, and 
all new offices may be located there. 
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At present, in Delhi the traffic problem is 
that it is always one-sided traffic—> either 
there are colonies in a particular sector or 
there are offices or industries. In this we 
should have such a planning that we may 
have a two-way traffic. That means, in the 
morning theres is only one-way traffic—
heavy rush—and in the evening it will be on 
the other side. In this way if we plan the 
co'onies, offices and the industrial units, in 
such a manner that the traffic density may be 
made on an even basis either in the morning 
or evening or at noon, then alone I think we 
can develop on scientific lines. 

My further submission is that the most 
neglected aspect of development which I find 
in the peripheral towns nowadays is, there is 
no provision for hospitals, no provision for 
schools, no provision for phygrounds. I do not 
understand how we can develop good 
colonies or good urban settlements without 
these basic amenities being provided there for 
the youth which is coming up, which is the 
future generation of the nation. My 
submission is that these are basic necessities. 
When I say school buildings, I mean right 
from kindergarten not only up to higher 
secondary but up to degree level because in 
India, as things today are, the basic 
qua'ificarion for earning a moderate living is 
graduation. I hope the hon. Minister will keep 
in mind these few submissions when these 
plans are formulated. 

One more submission. The power to 
implement the plan is vested in the States. 
How far the Central Planning Board v. ill make 
its authority effective in not allowing the States 
to digress has to be seen because, as has been 
referred to earlier, whenever the question of 
urbanisation comes up, land prices go up. Here 
I have got a suggestion. Ours is a socialist 
pattern of State. I think there must be some 
limit on possession of plots in the urban area 
by a particular family or a particular person. 
These developed colonies should not be 
allowed mainly for the function  of speculation 
and raising of 

prices. To my knowledge, in Delhi people 
have; got more than three or four piots each 
in different colonies and then they sell them 
for profit. This type of profiteering adds on to 
inflation and it ultimately adds on to the 
national burden. 

I am sure these points will be kept in mind 
and tbe farmers will be given their due 
compensation at the time of acquiring their 
lands. I repeat what I said earlier: Before you 
acquire the land of the farmer. the basic 
amenities in the villages should be provided 
and the villages should be made self-sufficient 
for human living. We should not consider the 
villagers to be sub-human beings and take 
away their lands. If we keep these things in 
view and make these peripheral villages self-
sufficient in basic amenities, I am sure the 
pressure on Delhi will decrease— not only on 
Delhi but on the towns round about Delhi. 

With these few suggestions I support the 
Bill and request the honourable Minister to 
give due consideration to these ideas. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): Mr. Vice-Chairman, 
Sir, I rise to support the Bill. 

Mr. Satya Pal Malik said that the Bill had 
come late. But I say, "Better late then never." 
I congratulate the Minister for  bringing 
forward  this legislation. 

When I support the Bill, I have a few 
observations to make, and I will confine 
myself to the articles of the Bill itself. 

In the first instance, it provides for the 
constitution of the Board. The term of the 
Board has not been given in this. I think the 
general tendency at the moment is that if a 
board is constituted, unless the time of the 
board, limit to which the board can run, is not 
provided in the act itself, this tends to go on 
and on for year* to come. I think the Minister 
should consider that in the Bill itself the term 
of the office of the Members of the Board 
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[Shri Ghulam Rasool Matto] should be 
prescribed, whether two years or three years, 
whatever it is. And also it should be very 
specifically mentioned that not more than two 
terms should be allowed  to each  Member of  
the  Board. 

The second point that I have to bring to the 
kind attention of the Minister is that the Board 
is supposed to consist of, apart from the 
Union Minister of Works and the Chief 
Minister, eight Members to be nominated by 
the Central Government on the 
recommendation of the participating States 
and the Administrator of the Union Territory. 
Sir, I have seen it myself, and I am a witness 
to this. What happens when you write to the 
concerned States is that if that particular State 
is of a particular party the persons nominated 
by them belong to that party only. I would 
request the hon. Minister to have powers with 
the Central Government ao that the opposition 
parties in those particular States should also 
have nominations and have some part to play 
in this. 
It should not be that one-party rule should be 
conducted in these Boards. 

The third point that I have to make is that 
the Member-Secretary of the Board is a very 
important post, and this has been assigned to a 
Joint Secretary, in my opinion, this is too low 
a level for the Member-Secretary. But there is 
one ray of hope in it because it is given, "from, 
amongst officers of, or above, the rank of Joint 
Secretary." I would request the hon. Minister 
to make it that not less than an Additional 
Secretary or a Secretary should be tbe 
Member-Secretary of the Board because this is 
a very important Board and a very high-
ranking Board. As the Union Minister of 
Works himself is the Chairman of this Board, 
the Member-Secretary should not be of a level 
of less than Additional Secretary or Secretary. 

The fourth point that I have to make, Sir, is 
about the regional plans that are to be made. 
My friend from this side said about green 
belts. Delhi was famous. New Delhi was made 
by those people, tha Britishers, because there 
were a lot of green belts in it. He must ensure 
that in every functional plan or sub-regional 
plan green belts are   provided.    That   is    tbe 

name  condition  that in  every plan, regional 
plan, that is put forth, green belts must be 
provided for. 

Sir, the next point that I have to make is with 
regard to the reports. Tbe Boards are supposed 
to prepare in each financial year their annual 
reports in such form and at such time as will be 
prescribed, giving full account of the activities 
during the financial year immediately preced-
ing the financial year in which such report is 
prepared. This is one condition. The second 
condition is with regard to the audit of 
accounts. The Central Government shall lay 
annual report and audited accounts. The Central 
Government shall lay annual report and audited 
accounts after their receipt, on the Table of 
both the Houses of Parliament while it is in 
session for a total period of 30 days. Now, 
according to the chronology under section 24, 
25 and 26, in my opinion, it may take years for 
each report to be placed before two Houses of 
Parliament. For instance, there is no time limit 
as contained in the Companies Act that within 
three months of the ending of the financial year 
the company is required to submit its report. 
Within that limit the company accounts are to 
be audited. My submission is that the reports 
must be placed before both the Houses of 
Parliament before the expiry of the financial 
year. Tha» means if for the year 1983-84 the 
report is prepared and audit is made, it must be 
placed before the end of 1984-85. One full year 
is given for the preparation of the report; and 
auditing of accounts to be placed before 
Parliament. But according to these sections 24, 
25 and 26 it may take three to five years. If 
these are placed before Parliament after five 
years it serves no purposes. Therefore, I 
suggest that the time-limit should be 
prescribed. If it is not done in accordance with 
the rules I suggest to the Minister to do so 

Clause 33 provides that, T quote: 

"Subject  to  any  rules made in    this behalf, 
any person generally or specially authorised by 
the Board in this behalf, may, at all reasonable 
times, enter upon any land or premises and do 
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such things thereon as may be necessary for 
the purpose of lawfully carrying out any 
works or for making any survey, 
examination or investigation, preliminary or 
incidental to the exercise of any power or 
performance of any function by the Board 
under this Act." 

"Provided that no such person shall enter 
any building or any enclosed courtyard or 
garden attached to a dwelling-house 
without previously giving the occupier 
thereof at least three days* notice in writing 
of his intention to do so" 

I think three days' notice is too short period 
for out lying areas in a village. for instance, 
this Capital Region ig sup-osed fo encompass 
areas 30 miles from telhi. If the surveyor 
wants to enter a lerson's premises outside 
Delhi at least :n days notice minimum should 
be given istead of these three days. 

The question of payment of compensa-ja has 
been left to the Land Acquisitionct of the 
concerned States.    Now,    this lestion was 
raised the other day in this ouse.    I think 
that was the first ques- m replied by tbe 
Hon'ble Minister. The sparity   between   
payment  for  the  land quired  and  then 
developed  is  unjustifi- 1*    I suggest that 
the Board must pres- ibe  reasonable  
payment  for   the    land mired.    The 
guidelines    must be fixed the Planning 
Board so that the inte- t of the farmers and 
land-owners from oni the land will be 
acquired are safe- irdcd and fully 
compensated. 

["he  last point that I would  like    to ke  is  
about    constituting  a    Planning mittee by 
the Board.    The Board is s'ituted  in Delhi.    
The  Chairman    is De'hi.   I request the 
Hon'ble Minister t the job of the Board 
should not be rusted  to this Committee  as 
often  as sible because when the Minister is 
in capital it will be easier to convene a ting of 
the Board itself rather than a imittee.    And  
the  chairman  of    this  mittee under no 
circumstances should a Joint Secretary, as 
has been propo- He should not be less than a 
Secre- 

tary because the Housing Minister is th* 
chairman of this Board, and the committee 
should not be chaired by a person less than the 
rank of Secretary. With these observations, I 
commend the Bill for the consideration of the 
House. 

SHRl PAWAN KUMAR BANSAL 
(Punjab): Mr. Vice-Chairman, Sir, I rise to 
support the Bill. For centuries Delhi, the 
veritable heart of India, continued to be the 
Capital of the country before the British 
shifted it to Calcutta. And it regained its 
prestige and glory when once again the seat of 
Government was shifted to Delhi in the early 
part of this century. However, since then and 
particularly after independence, when it acqui-
red a cosmopolitan character, the pressure on 
the limited land area of Delhi has been very 
strong, with the result that in spite of the 
various development oriented provisious in 
the Delhi Development Act of 1957, what we 
saw was a haphazard growth in areas 
surrounding Delhi, with the result that Delhi 
in fact became a lotus in a marshy swamp. Sir, 
in order to check such a situation, it was a 
welcome step that the Goverment conceived 
of a statutory board at the Central level' for the 
planning, monitoring and development of the 
National Capital Region. Tbe National Capital 
Region Planning Board Bill, 1985, which 
seeks to provide for the constitution of such a 
board to plan the development, control land 
use, which can regulate the growth and 
development of infrastructure in the National 
Capital Region must, therefore, in my opinion, 
secure the outright approval of all sections: of 
this House as well as the public, the town 
planners, the ecologists and environmentalists. 

In a very succinct manner, the Bill provides 
for the preparation of a regional plan or a sub-
regional plan, laying down the policy in 
relation to land use and proposals regarding 
major urban or rural settlement patterns, 
regarding transport 3nd communications, 
drinking water and draniage and indicating 
priority area* which call for immediate 
development. 
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[Shri Pawan Kumar Bansal] 
Sir, the importance of the democratic 

process has been maintained by making 
provision for inviting objections and sug-
gestions from any person and the concerned 
local authortiy with respect to the draft 
regional plan and for its alteration, 
modification or substitution on review every 
five years. 

. 

lie Schedule  io the    Bill specifies    a drly 
large area of Haryana, U.P., Rajas-.han and 
the whole of the Union Territory of  Delhi  
which,  according  to  clause  (£) would 
constitute the National Capital  Region.   We 
can hopefully look forward to an  ideally 
planned development  of    this region as also 
any counter-magnet urban area  thai   may   
be  selected  outside     the NCR under clause 
8(f) of the Bill.   The Bill  has  provided  for   
an effective statutory machinery to bring 
about an integrated  and  systematically    
planned  development of the areas comprising 
the National Capital  Region.    However,    I 
feel,    Sir, from a reading of the various 
provisions, that  the  enforceability of  the  
provisions of the Act has not been really 
ensured by making provision for the levy of a 
penalty upon an individual who chooses to 
violate any provision of the Act.    Regarding 
participating States also, as one learned Mem-
ber speaking  before  me said,  the provisions 
were again not very stringent    and all   the    
penalty  that    could    be    levied against  a  
defaulting  State was  withholding of the 
various loans, etc. which    the Board would 
otherwise  advance.    In my humble opinion 
this would not suffice io ensure that the 
salutary provisions of the Act are  
implemented    by all    concerned because we 
also find a provision in   the Bill  that it is    
the    particiapting    Slates which  would  also  
contribute  in  a significant way to the funds 
of the Board and, as  such, I feel, it would be 
meaningless to withdraw or hold back the 
allocation of funds to a contributing State 
itself. So, I  urge  upon  the honourable 
Minister  to make a provision  at least in  the    
rules, wherever it is possible, within the 
limited scope of the rules, to see that once    
the States participate in this plan there is no 
backing out of it. 

For        a        balanced        development of      
the      National      Capital      Region and     to     
ensure     that     developmental activities go 
according to plan I also feet that the Board 
should be invested with the power to sanction 
and allocate power connections to varoius 
units of different classes coming up in the 
plan. It would, in my humble opinion, be futile 
to work on     a plan for a region as vast as the 
one postulated by this Bill and to vest no 
power in the  Board to see that the various    
units coming up in this region are made viable 
units. Otherwise, what we would see would be  
that  various  industrial or other units coming 
up in the region, when  they feel shortage of 
power.-mayble, as we have in small towns- 
resort to diesel engines, steam engines using 
coal or rice husk or various other means with 
the result that what the present Bill seeks to 
achieve may be nullified in the form of having   
pollution   OJ various other problems which the    
indus-trialists face due to shortage    of    
power With these words   I support the Bill. 
Bu before concluding I would only briefl; refer 
to the motion regarding amendment moved by 
Mr. Chaturanan    Mishra—tha is,  at page  3—
where  regarding  member ship of the Board 
there is a proposal b him that there should be    
at   least   on member on the Board 
representing a Stal which has over five lakhs 
of its citizei residing in the National    Capital 
Region My submission is that such provision, 
hi already been made in the    Bill   when 
postulates that at least two members fro every  
participating State would be met bers of the 
Board.   There is another ve 

welcome suggestion and that is relating the 
provision of living space for riksh: pullers, 
tongawallahs, etc. There c basically be no 
doubt and no quarrel w a proposition as 
this. I find from a rei ing of the various 
provisions of the ./ the priorities and we 
could only urge up the honourable Minister 
to see that in rules a provision is made in 
accords with such principles. 

Sir,  only  one  submission I will  m before 
I conclude. 



265        The National Capital                          [23 JAN, 1985] Planning                266 
    Board       Regton Biil. 1985 

 

 

If any financial dealing to a great extent is 
involved, it is always expected that one of the 
members would be a person who is 
professionally competent to deal with financial 
matters. Therefore, it would be in the fitness of 
things if the Government, in this case, nominate 
a person, who is professionally qualified for the 
job, to be a member of the Board. With, these 
words, I support the Bill. 

the whole of the Sonepat District to which         
belong — has      been     included. 
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SHRI PUTTAPAGA     RADHAKRISH 
NAN (Andhra Pradesh) : Mr. Vice 
Chairman, Sir, this Act is not bad. It i an 
improvement on the Delhi Develor ment 
Act. I do not know why a typical title is 
fixed for this As sub-section (1 of section 1 
goes, its title is Nations Capital Region 
Planning Board. Instea of this we can have 
Delhi Regional Plan ning Board. It is one 
and the same. The typical name shows as if 
the capital is no permanent; it is to be shifted 
somewhere else as every camp is shifted. 
Delhi permanent and it is the  capital.    So w 
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can call it the Delhi Regional Planning Board. 
If the Minister does not think it prestigious, 
he may think of changing the title. 

Tbe second thing is that improvement is 
there; there is no doubt about it. Instead of 
having an administrative head for the Delhi 
Development Authority in this improved 
Board tbe Minister for Housing ii made the 
Chairman and the Chief Ministers of Haryana, 
Uttar Pradesh, Rajasthan and the 
Administrator of Delhi Union Territory are 
made members. It is given more a political 
colour than ad-ittinistrative one. That is why I 
am a little bit afraid whether the Government 
is going to take any political advantage out of 
it. 

Secondly, there are many problems facing 
the urbanization nowadays, more particularly 
the pricing of urban land. The (raral people 
are very much attracted by the urban areas. 
But the town people or urban people are also 
facing much difficulty for lack of amenities. 
As I have already said, the price of land is 
going up like anything and there must be a 
regulation and control in the prices; either it 
may be nationalisation of land or it may be • 
ceiling on the price of land or whatever it may 
be. There must be regulari-sation of pricing of 
urban lands. 

Sir, next, the housing problem is also a big 
one, and everywhere to arrest the housing 
problem multi-storeyed buildings may be 
encouraged to solve this problem. There is a 
curb on the construction of multi-storeyed 
buildings in several cities. Instead of curbing it 
we must encourage multi-storeyed buildings. 
By encouraging multi-s*oreyed buildings 
amenities will be easily provided to the 
inhabitants, and we can remove and reduce 
consump'ion of land. Every speaker on this 
Bill is worried about the consumption of land. 
This will be the solution for tackling that pro-
blem. Sir, anyhow the Act is good and the plan 
is good. But it should not 5 P.M. help the 
expansion of city. Instead of that, the Minister 
and     the 

Government and the Board have to take steps 
to develop the rural areas falling under this 
area and they should not expand the city 
limits. Sir. I support the BilL 
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DR. SHANTI G. PATEL: I do not want to 

interrupt the honourable Minister, but the 

point that I had raised was that within the 

Delhi limits, particularly in Parliament Street 

its adjoining streets and C^nnaught Place, 

these skycrapers are coming up. want to ask 

whether you would take a firm stand and say 

"No more. They can be at other places—I have 

no objection. Dont spoil this capital city. That 

is all that I       have submitted. 
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SHRI NIRMAL CHATTERJEE (West 
Bengal): Mr Vice-Chairman, Sir, May I draw 
the attention of the Hon'ble Minister. Since 
from my party none have spoken, I want to 
utilise this opportunity. 

THE VICE-CHAIRMAN: I (SHRI 
SANTOSH KUMAR SAHU): Only 
clarifications. No. speeches. 

 

SHRI NIRMAL CHATTERJEE : Mr Vice-
Chairman. Sir, i do not want delay the passage 
of the Bill, I want to draw the attention of the 
Hon'ble Minister to the several reports of the 
Public Accounts Committee on Delhi 
Administration and D.D.A. Normally the 
reports of the Public Accounts Committees do 
not reach the level of the Ministers. Regarding 
land transactions, the question of power of at-
torney—how they are illegally utilised. All 
these have been mentioned in detail in the 
Public Accounts Committee: Report. I, very 
earnestly request the Hon'ble Minister to go 
into these reports and draw his own 
conclusions. If found acceptable, kindly 
implement them. I have great faith in the 
Hon'ble Minister because of his simplicity in 
these matters. 

 

 
THE VICE-CHAIRMAN      (SHRl 

SANTOSH KUMAR SAHU): Mr Shanker 
Sinh Vaghela, would you like to withdraw. 

SHRI  SHANKER   SINH   VAGHELA I 
am not withdrawing. 

THE VICE-CHAIRMAN SHRI SAN-
TOSH KUMAR SAHU): Then, I will put it to 
vote. 

SHRI NIRMAL CHATTERJEE:   1 am 
very glad to hear to hear about it. 
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THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): The question is: 

"That this House disapproves of the 
National Capital Region Planning Board 
Ordinance, 1984 (No. 11 of 1984) 
promulgated by the President on the 19th  
October,  1984." 

The motion was negatived. 
THE VICE-CHAIRMAN (SHRI 

SANTOSH KUMAR SAHU): Now 1 will put 
the motion to vote. The question is: 

"That the Bill to provide for the 
constitution of a Planning Board for the 
preparation of a plan for the development of 
the National Capital Region and for co-
ordinating and monitoring the 
implementation of such plan and for 
evolving harmonized policies for the 
control of land-uses and development of 
infrastructure in the National Capital 
Region so as to avoid any haphazard 
development of that region and for matters 
connected therewith or incidental thereto, 
be taken into consideration." The motion 
was adopted. 
THE VICE-CHAIRMAN: (SHRI SAN-

TOH KUMAR SAHU): We shall now take up 
clause-by-clause consideration of the BUI. 

Clauses 2 to 41 and the Schedule Were 
added to the Bill. 

Clause 1, the Enacting Formula, the 
Preamble and the Title were added to the Bill. 

SHRI ABDUL GAFOOR: Sir, I move: 
"That the Bill be passed." 

The question was proposed. 
SHRI   GHULAM   RASOOL  MATTO: 

Sir,. .. 
THE VICE-CHAIRMAN (SHRI SAN-

TOSH KUMAR SAHU): You have already 
spoken. 

SHRI GHULAM RASOOL MATTO: This 
is the third reading.   I want to speak. 

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Please finish within 
one minute. 

SHRI GHULAM RASOOL MATTO: This 
is the third reading. I had raised certain 
technical questions and I will request  the 
Minister to take into  consi- 

deration those technical questions with regard 
to the composition of the board, the chairman 
of the committee not being below the rank of 
Additional Secretary and so on. He should 
kindly take them into consideration. 

THE VICE-CHAIRMAN (SHRI 
SANTOSH KUMAR SAHU): He has already 
replied to that in his speech. So he may now 
take note of it. The question is: 

"That  the   Bill  be  passed." 

The motion was adopted. 

MESSAGES  FROM  LOK  SABHA 
I. The Representation of the People 

(Amendment) Bill, 1985 
II. The Foreign Contribution (Regula 

tion) Amendment Bill,  1985 
SECRETARY-GENERAL: Sir, I have to 

report to the House the following messages 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok  Sabha: 

(I) "In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose the Representation of 
the People (Amendment) Bill 1985, as 
passed by Lok Sabha at its sitting held on 
the 23rd lanuary, 1985." 

(ID "In accordance with 
the provisions of Rule 96 of the Rules of 
Procedure and Conduct of Business in Lok 
Sabha, I am directed to enclose the Foreign 
Contribution (Regulation) Amendment 
Bill, 1985, as passed by Lok Sabha at its 
sitting held on the 23rd January, 1985." 

Sir, I lay a copy of each of the Bills on the 
Table. 

ANNOUNCEMENT RE. EXTENSION OF 
CURRENT SESSION    OF     RAJYA 
SABHA THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI MARGARET 
ALVA): Sir, we had promised to make a 
statement about the   extension of fho 


